By Advocate: Sh. K.C.D.Bangwani)
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CENTRAL ADMINfSTRATIVE TRIBUNAL
PRINCTPAL BENCH: NEW DELHT

R

08 NG, “7648/97
New Delhi, this the 12¢h day of Auqu,.,1998

HON BLE SHRT T.N. BHAT, MEMBER (1) .
HON BLE SHRT R.K.AHDOJA, MEMBER (A)

In the mattar of:

Shri R.P.Sharma, aaged shont 532 VS,

8/0 late Shri K.R.Sharms,

Rjio A~2377, S.F.S. Flats, - .

Saket, New Delhi - 110917, cv.. Applicant
{(By Advocate: Sh. Surinder Sinah)
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1. Union of Tndia throuah
The Scientific Adviser to
Ministry of Defence & DER&D,
Ministry of Defence,
South Block, D.H.0: qur O*Trcn
New Delhi - 11en11,

2. The Diractor,
D.T.P.A.S,, 4
Lucknow Road, o 2
Timarpur,

Delhy —~ 119054, e Respondents

O R D E R (ORAI)
de]lvorod hy Hon ble 9hr1 T.N.Phat, Member (J)

Wes have  heard the lesrned connse For  final

dignozm[ of  the 0A &t the admission stane itaelf,

) , ]
Z. The  aopnlicant in this QA seeke the
, ; ;
Following raliafa: -
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‘ (&) eranping of DRTC Echeme.
{h Feviving ACE Undar DROS to chackmate

SUDarsessi on.,

() Beclub. Scientifie

Ministry of Dafenceo.
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3. Accordin 4 . to the ap Plicant the aforeassid
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sechome hag Cresteod 'certain,anomalieﬁ and that i Wiy
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Vth pay Commission has in 1he Fecommendstion ratorroed to

the scheme and haa racommendad some modifications thereto.
&, The lesrned Colnsel for  the Fesnondentg

refor to a judament o the Zanaalore Banch of the Tribunal

In 0A Nos, 87796 and 116 Lo’ 142/95 and oa NO. 475708 ang

438 to_468/96. The common dudament in all the 5Toreassid

. ‘ N
0As was deliverad on Z26.7.96. Mr, Ganmuwani states  that
‘ .

n those 0As  41an the aforesaid scheme had bhean G533 1ag

; but the Banagalore Banch  of the Tribhunsd Upheal o the
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ty and correctness

el

1id schamea, W

have gone through the 0$3y of,th@ Judanernt made available
by the learned counsel for tha respondents mnd find  that
it doos NOY make BNy mention of the racommerndation of the

Vih Pay Commisainn. That is a0 obviously because tha Pay

Lommission < report had not come st the time of disposas)
. ) ’ -
of the aforosasid OAs.  Thisg subsequent develonmen ¢ has to
be taken into SCoount. '
/ >~ .
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5. The learned dounsel for the applicant has

takan s throuagh the relewvant P@oomm@ndﬁtiohﬁ of the Vih

7 | L

: : L PR ” . .r-\ ¢ -

Pay Commission - under paras §2. 28 Z te ER.786. Wer do Find

cartain recommendstions  made by the Vih  Pay  Commiesion
\ . . . . 3

recommanding odifications in  the DRTC  scheme, The

ariavance of  the applicant i that these 'recommendaiiong

have not been acted upon by the respondaents.

G Tn the facts

stated above, the only order
and which we  do haraeby pass
5

©onise

s to direct the respondents

to take o decision- in the matter within a paeriod of £
months from ths date of recaiot of cony of thias.order and
to communicate the same to the son)icant. The respondents

while taking: the decision ) will consider e

o racommendations  of
g

the VMth Pay Commission referred . to
i . :

ahowvae. It the spplicant stilT foels agarieved it shall bhe

b open to him to work out his remedy e advised.

'

S ' . 7o, With  the abowve order, the 0A is disposed-

of, without any order as to costs.
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